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QE. EN GOUR T 

CENTRAL ADMINISTRAT ]/\E TRIBUNAL 

ALLAHAo AD B ENGH ALLAYA3 AD. 

Original Application No. 1528 of 2002. 

Frid~L_ thJ:~ _Q~ of_ kQ._ J§Llµ__ary_, m. 
Hon 'ble Mrs. i•,.eera Chhibbe...f.J.:......1.. 

K. Ar av ind aks han 

s/o Late o. s. ,'enon, 

R/o 208 D Defence Colony, 

J aj rnau , Kanpur posted is Senior 

Stores Officer Grade-I in Defence v'\aterials 

& stores Re se ar c h & Development Establishment 

(D.fv'.S •• o._) G. T •. Oad, Kanpi.r. 

• •••••• .Applicant. 

(By Advocate: Sri s.c. Tewari) 

versus. 

L, The Union of India through Director 

General Research & Development/Secretary 

I);! f e nee, Defence Research and I)e ve Loprne nt 

Organization, New Delhi. 

2. Director, Defence i\iaterials and Stores 

Research & Development Establishment G.T. 

Road, Kanpur. 

3. Director· of Personnel, D. ~ • .o., He ad 

Li,uarter, Sena Bhawan (B, Wingh), New I)elhi • 

• • • • • • • • Opp. Parties. 

(Ny Advocate: Sri N.C. Nishad) 

Q .. J.l D EJi 

(By Ho n tb Le M1;s. Neera Chhibber, J.M.) 
.lg 

The grievance of the applicant in this case ~ that 

even though he was transferred from Kanpur to NevJ Del hi 

vide order dated .t2nd July 2002 but the s are ~Ci\s kept in 

~ 
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abeyance by the respondents~ their own as no relieving 

order~ issued and the same has been issued only on 

26th December 2002, after about 6 months, directing the 

applicant to report to the Head ~\.tarter DMS, New D?lhi(Pa~--e 19'. 

It is s ubm.i't t e ri by the applicant th:@t even earlier when he 

was working as Senior Stores Officer, Grade-II in Kanpur. 

He was likely \t be transferred out but on the representation 
. - b . . ~ b- ~l . . Th- d t given f his wife ~ genera ly remaJ.n.osic~· e .re spon en s 

had after promotion, posted him to Kanpur itself. He has 

further sub nit te d that his wife is still sick andJhe is not 

able to manage the affair of the house and even the. children 

are in the mids} of their studies and the applicant's wife 

has already given two representations addressJ.to Defence 7 . 

Ministry (Page 44 and 47) detailing there in th? f aciP and 

the conditions of family with a prayer that th? applicant 

may be all owed to continue at Kanpur. 

2. I have heard counsel for the parties and perused 

a~~ the pleadings as well. 

3. The scope of Tribunal is very limited in the matters 
~fi__ 

Of ,:ransfer as who~ to be posete.d vvhere and how the 

. . . . l,i . ~~.k\\- ~~ . 
indivictua service are useti'. can ~ be decided by the 

Administration. The Hon 'ble Supreme Court has ernphas Lz e d 

tine - and again· that the court§ should not interiere in the 

fiOrmal transfer Unless it is a c~se of malafide or violation 

of statutory rules or instr_uctions, therefore, I do not 

intend to_ interfere in the na tter at this stage. However, 

since the applicant has stated that her wife is very s Lck 

and has suffered Paralysis and ~ suffering heart 

disease, Diabetes and thoirydes"2. d3bl t~education of children 

is also ~ mid 1,·vay, therefore, I think it would be in the 

interest of justiceJ.t~Jf sp~ of this 0.A. at the admission 

stage~~ itself by ai:'::Jaing1:J'the re sponoe nt s to consider the 
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case of the applicant sympthically and pass appropriate 

orders in accordance with the lai!J within a period of 

4 weeks from the date of communication of this order. 

The :g1pp~ 1~unse 1 has stated that too applicant has 

not yet gPSj- over( the charge as he has been advised 

bed rest himself. if .the statement is correct. The 

respondents are directed not to give 
0.. °&--. 

impugned O{~etf' Jor ~ period Of 4 weeks kl\ 
~M J-tu~ 

effect the ~ 

~~ 

4. ith the abcve observation, the O. • is disposed 

of. 

(Nember-J) 

Manish/- 


